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15.11.06. The applicant is working as 

Etectrician (BK) in the office of the 

Gkrrison EngineerAF, Borjhar. He is 

agri.eved by non-granting of promotion to 

tbe applicant from the post of Electrician 

(S() to Electrician (HS), whereas the 

p4'son junior to the applicant in the 

seiiority list of the feeder cadre of 

E1ictrkian (BK) has been promoted.. When 

the matter caine up for bearing Mr. M. 

Chanda1  learned counsel for the applicant 

has submitted that an identical matter, 

04.]o.282 of 2005 is pending in this 

Tribunal and not.i.ce was issued in that 

matter. 

Application is admitted. issue notice 

on Lhe respondents. Post the matter on 

4.1 .7. The applicant will take notice to 

the private respondents. 

Vice-Chainnan 



0.A. 282 of 06 

4 	19.1.07. 

L71A a' - 2 , L1  

im 

it the request of 1 earned u, 

for the respondents four wee}ç.time is 
grantcd to file written statent. 
Post the matter on 23.2.07•,_  

Vic-.Cha irman 

- 	4a- -'4 o 	t\1b- 

--N t 'A3' 	i4e14 

t 	Ir 0 

23.2.07. 	At the request of learned counsel 
for the respondents six weeks time is 
granted to file written statemente 

post the matter on 23 , 7 

Vice—Chairman 
'In 

0 

23.42007 Present: The Hon'ble Mr. G. Shanthapa 
Member J) 

The Hon'ble Mr.G.Ray, Member(A) 

Mr.S.Nath, learned counsel for the 
Applicant requests for a short 
adjournment to take instruction from his 

Senior Mr.M.Chanda, learned counsel for 
the Applicant. Mr. M.U.Ahmed, learned 

Addl.C.G.S.C. is present., 

Call on 24.04.2007. 

Member (J) 

/bb/ 

24.4.2007 Heard Mr. S. Nath, learned counsel for the 
Applicant and Mr. M.U.Alimed, learned 

AdcILC.G.S.C. for the Respondents for some time It 

appears that Applicant does not want to have 

disposed of this case at this stage. Mr. S. Nath 

sought for adjournment on the gmund that if reply 
statement is filed, then only he will be able to 
submit his argument finally. Mr.M.U.Ahmed also 
sought some more time to file reply statement. 
Accordingly four weeks'  time is granted. 

Post on 25.05.2007. 

-kD tsO%L \"L9" 	t.2€QJV 

MetuiAr 	 MembertJ 
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12.11.2007 	Mr.S.Nath, learned counsel for the 

Applicant is present. Mr.M.U.Ahmed 

learned Addi. Standing counsel for the 

Union of India is also present. He states that 

on the strength of the para wise comments 

furnished by the Respondent Department, 

a draft written statement was made ready' 

and sent to the Respondents on 25.07.2007 

and. that he, having not received any 

instruction from the Respondent 

Department is not in a position to take any 

step in the matter. 

Call this matter on 17.12.2007 
• 	awaiting written statement from the 

Respondents. 

Send copies of this order to the 

Respondents in the addresses given in the 

Original Application. 

(M.R.Mohanty) 
Vice-Chairman 

/bb/ 

17.12.2007 	No' written statement has yet been 

filed in this case. 

S 

'1- 
L5'

>47-2  

JD // 

2&-3fi 
/bb/ 

qq 62 

kD ry9- 

'Lfrl 

CaD this matter on 06.02.2008 

awaiting ' written statement from the 

Respondents. 

(M.R.Mohanty) 
Vice-Chairman 



•c .  
O.A. No. 282 of 2006 

Notes of the Registry 	 Order of the 'Tribunal 

25.05.2007 

	

	POst the case on 18.6.2007 granting time 

to file reply statement. 

- 	tJO 	 Vice - Chairman 
tL 	 /bb/ 

18*6•07 q 	Ceurisel tar the respendents prays 
tr turther tour weeks time to tile 
written statement • et it be dene 
Post the matter an 19.7907. 

lm 
	 Vice-Chairrna 

19.7.2007 

	

	Let this case be posted after four weeks 

for filing written statement. 

Post on 20.8.07 for order. 
kYk ryo 	 - 

Vice-Chairman 

pg 

20.8.2007 	Further four weeks time is granted to 

t&i 	i(-P, 	. 	MrM.U.Ahmed, learned Addl.C.G.S.C. for 

filing of reply statement. 

Post the matter on 20.9.2007. 

Vice-Chairman 
/bb/ 

20.9. 	Four weeks time granted to file 
written statement. 

Post onl2.11.07 for order. 

Vice-Chairmen 

10 
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06.02.2008 	No written statement has been filed 

in this case as yet by the Respondents. 

Call this matter on 11.3.2008 

awaiting written statement from the 

Respondents. 

: 

tKiliifi4 	(M.R.Mohanty 
Member (A) 	Vice-Chairrn2n 

L 
r 

-. 19.03.2008 	This case was admitted on 15.11.06 

and notices were issued to the Respondents 

on 01.12.2006. No written statement having 

been filed, adjournments were granted to the 

Standing Counsel appearing for the 

Respondents on 19.01.2007, 23.02.2007, 

23.04.2007, 	24.04.2007, 	25.05.2007, 

18.06,2007, 	19.07.2007, 	20.08.2007, 

20.09.2007 and on: 12.11.2007;. when a 

further notice was given to the Respondents, 

t4otices were sent to the Respondents on 

16.11.2007.IJespite that no written statement 

jie)-' 	'L' 	 having been ffled, matter was again adjourned 
J 	7._eft- 

on 17.12.2007 and on 06.02.2008. The 
%

J7A.Q._ 	
&'!'( 	Respondents have chosen not to file any 

-ckv 	written statement; as it appears. 

in the aforesaid premises, call this 

matter on 6U1  May, 2008 for hearing. Counter, 

if any, may be ified by the Respondents well 

before 216t  April, 2008. 1 ' 	 Send copies of this offler to the 

• • Respondents, and free copies of this outer be 

handed over to the learned counsel appearing 

for both the parties. 

(Rhushiram 	 (M.R.Monanty 
Member(A) 	 Vice-Chairman 

hn 
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O.A.282 of 06 

07.05.2008 
	Mr.M.Chanda, learned counsel appearing 

for the, Applicant and Mr. M. U. Ahmed, learned 

.AddL Standing Counsel appearing for the 

Union of India are present. 

On the prayer of counsel for both 

jartiès1  the case stands adjourned and to be 

taken up on *6  June, 2008 for hearing. 

T ohant) 
(S 	 Memher(A) 	 Vice-Chairman. 

	

ir 	
• 	 Lai al,- 

a. 	 a .) If 	'ii.I; 	. 	' 	. 	ii 

,O4.06.2O08, 	-On the request of Mr M. Chanda, 
, . 	learned Counsel appearing for the 

• 	 , 	 ..Applcant (made in presence of Mr M.U. 
- — 	' 	 Ahmed, learned Addi Standing Counsel for 

•1 	 •'._) 	. 	• 1•• 

:;,',• :-..':'..j i.:.- 	 , 	 the Union of India) this case stands 
adjurned to be taken tp or-hearing on 

/2 6 ° 	 - 	- 	, 13.06.2008. 

	

L/4 Y 	,T 
(Khushiram) • 	(MR Mohanty) 
Member (A) 	Vice-Chairman /iL 

', Ac, Ili, 

13:06.2008"" On the prayer of Mr M. Chanda, 
learned Counsel appearIng for the 

Hof i h: ;:' .,. 1' '1 	Aiicant and Mr M.U. Ahmed, learned 
;,' •ax 	 '' 	 ."' " ''. 	Add). Standing Counsel for the Union of 

Indlé, call this meer on 30.06.2008. 

1 	 :'' 	
(am) 	 han 
Member(A) 	Vice-Chairman 

•.t:.nkm 
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30.08.2008 	Call this mat)er on 08.08.2008 before 
the Dhrjskrn Benc) for hearing. 

(M.R. Mohanty) 
Vice-Chairman 

n km 

08.08.2008 	Mrs. U. L)utta learned counsel 
appearing for the Applicant and Mr. M. U. 
Abmed, learned AddL Standing Counsel 
appearing for the Respondents are present. 

	

10 	
Call this matter on 09.09.2008 for 

6 	 hearing before Division Bench. 

0644ø8 	fejoinder is 	a to Ile in 
(!LR.Mohanty) 	\ 

com'se the day. A 	ulesamc\has 

• Lm aliady ben setved on\the Learned AdL 

sianiing \Counsei app4ng for te 

Rcspondents. 
- 	

09.09.08 	Mr. M/ Chanda learned counsel 

appearing for,-the Applicant and Mr. M. U. 

C4A- I 	 Ahrned, learned Add!. Standing Counsel 

	

Rr 	.. 

Call t!i watterqn  06.1IL,2008. 
apenng 

(Khushirani) 
(S.N.Shukla) 	(M12yJ 
Meiubei(A) 	Vice-Chairman 

-71 1rn 

El 

IM 
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06.1.2O08 

Li. 

05.02.2009 

3b3.a9 

/bb/ 

31.03.2009 CaD this matter on 22.05.2009 for hearing. 

(M.R.Mohanty) 
Vice-Chairman 

/bb/ 

2105.2009 	Call this matter on 2705.2009. 

(N D Dayal) 	 (MR Mohanty) , 
Mernber(A) 	- 	. -- . Vicie-Chafrthnn 

Call this matter on 31 .d3.2009 for h -earing. 

- 	 - 	(M.R.Mohanty) 
Vice-Chairman 

O.A.282of06 

On the request of Ilearned counsel 

appearing for both the parties, call this 

matte' on 16th December, 2008 for hearing. 

(S.N. Shukk) M. }.Mohnatv) 
Memher(A) 	 Vicé-ChaiIinan 

tlusmatterOfl5th 

Ic7j 	" 	' 	.•'• - - 
	 (S N SikIa) (M R cihanty 

.., 	'.. 	,.MebeA.: 

tin 
rr 	' 

1S ' 

w 

hn 



hearing. 

	

(M.K /hatiurvedi) 
	

(M.R.Mohanty) 
Member (A) 
	

Vice-Chairman 

Call on 10.11.2009 for hearing. 

t. 

	

(M.K. Cftuxvedi) 	(M.R.Mohanty) 
Mem1er (A) 	Vice-Chairman 

• 	

/bb/ 

09.09.2009 

tI .7 
-'I  

O.A.282 of 06 
	a' 

27.05.2009 	On the prayer ,  of ,  Mrs.. U.. 

Dutta, learned counsel appearing for 

the Applicant (made in presence of 

Mr. M. U. Ahnied, learned AddL 

Standing Counsel for the Government 

of India), call this matter on 

02.07.2009. - 

$ 

br 
• 	(N.Z.DaIyal) 	(M.R.MohantY) 
irn 	MembexA) 	Vice-Chairman 

02.07.2009 	Call this matter on 2.082009 for 

hearIng. 

' - 1'  5 
lz"~ 

nkm 

(M.R. Mohany 
Vice-Chairman 

24.08.2009 
	

At the request of counsel for both 

the parties, cdii this matter on 09.09,2Q0.d. 

CA5k 

3 
2r 

9 

ko-Y\ 

J - 
a -ri 

9)  

/hn 

10.11.2009 	It is stated by the proxy counsel that Sri 

M.U.Ahmed.. learned Addi. C.G.S.C.., is 

unwell. 

List on 17.11.2009. 

(Mada y4ar Chatuivedi) (Mukesh Kumar Gupta) 
Meber (A) 	 Member (J) 

/bb/ 



,., 	•Q.A.No.282-O6. 

.';1711.2009 	Mr.M.Chanda, learned counsel for 
- 	 Applicant and Mr.M.U.Ahmed, learned Addl. 

C.G.S.C. for Respondents are present. • 	 , 	 - 

r 	 •.. 

Learned counsel :for Aoplicanf states 

	

• 	 that in view of communication dated 
IkczC7  07.07.2009 (Annexure-Vi) placed on record 

along with additional statement made by 
Applicant dated 16.11.2009, emanating from 

Headquarter Chief Engineer, Shillong Zone 
• . requiring that review DPC be held to coflsider 

eligible candidates including Applican't who 

were not included in the DPC held earlier, 

present O.A. can be disposed of. 

In view of the above, we dispose# of 

' 14e present O.A.. It • is expected that 

concerned authorities shall abide by said 

-• 	 direction and lake appopriate steps, if not 
-.--• 	. 	already undertaken. Aforesaid exerise shall• 

- -. 	•- . 	be completed within a period of thEee 

months from the date of receipt of this order. 

/ 	 (Madan Kyrar Chaturvedi) (Muk sh Kumar Guh) 
• 	 Member (A) 	 Member (J) 

/bb/ 

--.. 	 . 	 .• 	.• 

• 	••. 
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IN THE CENTRAL AD - MS*1Vê11 I T 
LL. 

GUWAHAT! BENCH: GUWAHAT! 

n app icanon unaer Decnon I' ot the Acimlrn.5trative irwunais Act. 1Sc) 

C. L'J. 	 JF%J1.J 

,Iix! Nut Mth4m1n1 Al! An men 

- , 

Union of thdia and Others. 

LI5T OF DATES AND 5YNOFS1.SOF THE AJ'FLICATION 

23.04.1988- Appliuint was initially appointed as Swit(A Board Attendant in t& 
M11; and was nstd in 0-to nfficp nf fip Crris , n 	cji,pti (A fl. r 5- - 	

-------------- 

3hiflong under Ule Lonrniindier Yvorics lthgineer, Iuflono. 
i1hseqrterftiv he was redesignated as iccfrician (5K). Applicant 

attained eigibifity for promotion to the cadre of Electrician U-fS) 
A.5- 	iflfli 

- r c'-i -i i'to 	A 	1 	 • 	i 	I r 	,- 	 •11 	 1 	• 	1 	.i 	cc ' 	,- 
i'.ii..1Y'c - 	 wa U1flb,thL(& wm s1w JrqtA1at 1jOsCu in ifle oincL or 

thp (ai'rison 1no-inppr (AI1 (ii'ahaHiindr ('nmrnandPr Wcirkc 

Engineer (AF), Borjh4r. 

05.11.2001- Applicant passed the trade tes$, for Elecirickui H5- II under 
/ , 1J) R,---b . 	-- A 	•-..A . A . 

05.1i,UL 

2.Oô.2003- Applicant passed trade test for Uectrician HS-1 ride order-dated 

03.032004- AUi'ant is eulitied to e,t DrornoLiou to the tack of iecLriciarL HS 
rtiniit trade test as per para 3 (d) of the HQ letter dated 03.0304 

but he has passed trade test, as such he is entitled for promotion to 
/ 	the grade of E!eetridan HS on all c-oints. 	(Anneiire- I) 

-- 	 f 	( 	(% L'.AiL L 	LV L&Z's.4. SJIL 	t.LLJL & 'S}t 	VW& Vj. 'J'V&. 'sj.l, V' 

some of the Electrician (5K) were promoted to the grade of 

	

. - -- ------------- --- - - --- --- - I (1r. 	T. 	-. 	- i.ii[J.Ci&tI. %riJJ ILrs.' 	Livrv w.e.. w..w,1y'o. ii 
'?-romoti oll order some persons junior to the applicant e.g. 

respondent No. 4 have been promoted to the post of Electrician 

w 	 ta 



ell 

£1 	., 	.... in Sn oi 	or.  .O LLLeLLL iLIb LLO Uj 

promoted. 	 (Aimexure- TT) 

11 M7.2006- Anplicant submitted renres€ntatio on 11 M7M6 and ',raved for 
grant of his promotion to the grade of Electrician, (HS) w .e.f. 
01.01.1996, but to no result. (Aiinexure.. III) 

i-i,.;. tTfS*I tl'IL X 2AC LLIL.' 	 LJ. Lr J. A . 	LA A 	- 

PRAYERS 

Relief (s) sought foi 

1. 	That respondents be directed to consider promotion of the applicant to the 

post of Electridan (H5)01.01.1996 i.e. the date on which respondent 
- 	?'To. 4 and. other janiors have been promoted, with all consequential 

benefits including arrear monetary benefit and seniority. 

2 	Costs of the application. 

3. 	Any other relief (s) to which the applicant is entitled as the Hori'ble 

Tribunal may deem fit and proper. 

Inteiim order prayed for 

During pendency of the application, the applicant prays for the followth,g 

interim relief: - 

1. 	That the flon'hie Tribunal be pieaed to direct the respondertt5 that 

pendencv of this application shall not he a bar to the respondents for 
iii 	re -Presenta tion of thpp 1vent for his promotionto the 

I 	t r'l 	. 	ITTI'\ grace or,  iilecrncian -1). 

- 

¶\J 	 LLQO. 



2. 
~.4  

TA TT7 T7 	r-'. Trrrrl 4 	& 	 TT ( T1) .8 FT 7 17  'T'T I lIT T 1 4 T 
Li' irij 'ii -'w lit/it. 	witjNjLjtjjV,. LltiDUj'i 

GUWAHAfl BENd-f GITW4H AT! 
(An application wider Section .19 of the Adu nisftatire Tribunals Act, 19&5) 

	

(' A 	 /'wn1: 
- 	

• 	 .c-• 

Shri N!.ir Mhj All Ahmed 	ApplicmL 

Union of India and Ors. 	 : Respondents. 

T T
LJ 

p UN LA 

SI No. Annextwe 

I 

- -------, 

I 

4 	II 

I- 
ill 

t 

V  

Copy of promotion list. - 

l'kige No. 

1-7 

- 

19- 11. 

(3 

Date:. - g, \ . 

1t.t 	 .c 7-  ruea y: 

)ALIST  

Nv,a- MO-6ww-tX-C~ "AtA4  

-ld 

i 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHAT1 BENCH: GLTWAHATI 	 - 

(An application under Section 19 of the Administrative Tribunals Act, 1955) 

	

0.A. No. 	 izOOt 

BETWEEN: 

Shr N!yrMahammad Ali AhmcL 
Late Mvi, Abdul Halim. 

MJiSNO229ô33, 
-. 	 I 	/ LJuiic1aat 

0/o- Assif Garrison Engineer (E/M), 
Gu7v%l'ahaii-781029. 

----Applicant. 

-ANT-n- 

1 . P.TT..... 	T....2 JL  i jA 	 OL 

Represented by Secretary to the 
Government of Jndia, 
Ministry of Defence, 
South Block, 
New Delhi- 110001. 

The Gcmirnander Works Fngneer. 
Spread Eagle fails, 
C1i1 1,.-. 	7OOi 1 

The Garrison Engineer, 
0/0 The Commander Works Enineer (A/F), 
Buijhar Aret, 
Guwahall. 

4. 	Shri Ijinesh Chandra iKanoo, 
E1ecLrkian H.S. 
0/0 The Garrison Engineer (A/F), Shillong, 
1W. Nongleir, 

Shillong-79:3009. 

Respondents. 

AD 
tAY-  MP-6WW0-J Vt4 A" lak 
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ni th order(s) 	which thapplicaflnn •smade 

This application is made not against any particular order but against non-
coiisideraijon of promotion to the applicant from. the post of Electrician 
(S1) to Electrician (1-15), whereas the person junior to the applicant in the 
seniority list of the feeder cadre of Electrician (51K) has been promoted 
illegally and arbitrary . 

jsdjdjon of the Tdbunai: 

The applicants declare that the subject mtier of this application is well 
wjthjji the jurisdiction of this Fion'ble Tribunal. 

Llrnftat-lon; 
The applicants further declar that thicapplication is filed within the 
limitation prescribed under Section- 21 of the Adn-druistrative Tribunals 
Act 1985. 

Ficts of the cise; 

4.1 Thit the appli(-ant is it  citizen of lindia and 4S  such he i-s entitled to all the 
rihLc. nrotections and nrivilep-p as Pijaranteed under ile Constitution of c_p 	•i 	 A 	 c_p 	c_p 

India. 

4.2 That theapplicant was initially .appinted as Switch oadAttendant (fni 
- 	 - 	 '' (A 	

- 	 - 	 - - 
	 - 

snort oD%) iu tue 	 anu 	poswu in Uie. ULLKC oi we 

Garrison Engineer (Afl, Shiii.ong under Commander works Engineer, 
Shiflong. Subsequently he was redi?signated as Electrician (5K). 

4.3 That the applicant attained elhvihilitv for promotion to the cadre of 
Electrician (Els) from 1996. Subaequerc±lv he was transferred from Shuiong 
and posted in the. office of the Gtirison Engineer (AF), Guwahifi under 

I 

M'  AW(A4A4W,1L4 * **M&~ 



) 

e' 4t 	
IA 	

C ifl (l ffl1O  
'ilLLLLLi ' i *Ji 1, Li!riiL,.CL , -,L), 	J 	 ____________ j u.i.;  

post of Electrician (SK) without any promoUoi. 

4.4 That it is stated that the appllcant passed the trade test ftr Electrician HS-

II under Commander Works Engiieer (AI) Borihar Area vide G.E. 

Cuwahatfs PTO No. 45 dated 05.11.2001 under Sl. No. 62 and also passed 
1 	 C 	-rn 	. . . 	ne, T 	• 1 	fl /' 	t 	 1 . 	I ,fl flf e. fl' 	1 	flI 

traae test tor rJeCLrICtan t-i-i viae iTi NO. 	aateaco.uo.0ui Itnuer LIL 

No, 18. It is relevant to mention here that the applicant is entitled to get 

Ti to the grade of Electrician HS even without trade test as per 

paira 3 (d) of the HQ letter No, B/21O/E 1. C (3) dated 03.03.200& but he 

had passed the trade tests. As such he is legitimately entitled for 

promotion to the grade of Electrician f-JS, on all counts. 

(Copy of the HQ letter dated 03.03.2004 is annexed hereto and 

marked as Aru-iexttce4). 

45 That it is stated that the respondents published one seniotity lict for the 

Elec.iiithm (SIK) in 1995 Out the applicint in spite of iuil his efforts couid not 

obtain the said seniority list. In the said seniority list, the name of the 

applicant was above the name of private respondent No. 4. It is relev aut: to 

mention here tha.L the promotion to the post of Eieciricbm HS is given on 

the basis of serdoritv in the feeder cadre and the feeder cadre in the instant 

case is the post of Electrician (5K). The Honblc Tribunal he pleased to 

direct the respondents to produce the seniority list of 1995 for Electrician 

(SK) before this Hon'ble Tribunal for proper adjudication of this case 

4.6 That acting on the letter No. $/21770!1IC (3) dated 03.03.2004 issued by 

the Arm%,T  HQ E-in-C's Branch the respondents issued one promotion 
• 	 1A!flVV)P'ffl/T'1& 	3j 	 'Ifl(r 

Jitzi vKuc i. .j7.,j t'LJi ¼..! 0/ £J.tt, uaieU 	;.UUJ, vii1L'v z,Uj.ith 

Hectrician (S.K) were promoted to the iade of Electrician (I-IS) 

retrospectively w.e.f 01.01.1996. In the said promotion order some persons 

	

A 	TT.. 	.1, P'i. ....... 
W.U.Uj .%J uL LoOAILa1*L 	 r 	.J.L1U'LIL i'U. t j.UII U1,U Id1tU.Jd iA 

' 	f/j 
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Kar'.00 have beet promoted to the post of Elecbidan (HS) with effect from. 

01.01.1996, but the applicant in spite of being senior to them has not been 

promoted. It is relevant to mention here that the applicant joined in 

	

if) 114 11)00 	 1.. .... .11 t.;*.. 	Li.. 	ii 	.. 

	

,ICC Ofl 17.vt.iycJc;, 	 iui jj.i.i'.'.;S Oj. wC LJb.flgb, ui.; 

oughi to have been promoted to the grade of Eiecirlcian (HS) al least w.e.f 

the date on which his juniors were promoted 'i.e. from 01.01.1996. II is 
categorically submitted that Respondent No. 4 is junior to the present 
applicant.. 

(Copy of promotion list is annexed hereto as Annexure-il). 

4.7 That the applicant was not aware of the promotion order dated 06.04.2005 

and as soon as he could. learn about the said promotion order, he 

submitted one representation through proper channel on 11.07.2006 and 
prayed for grant 0.1 his promo Lion to the grade of Electrician (i-is) w.e.f 
01.01.1996 but to no avail, 

(Copy of representation dated 11.07.2006 is annexed hereto as 

Aimexure-IIi). 

4.8 That the applicant most respectfully begs to submit that the juniors of the 

applicant including respondent No. 4 have been promoted w.e..f 

01.011996 vid.e promotion order dated 06.04.2005 on the basis of their 
seniority,  in the feeder cadre of Electrician (5K) i.e. the seniority list of 
1995. At that relevant time i.e. on 01.01.1996. 1oth the applicant and the 

icspondent No. 4 were working at Shillorig under the same respondent 

No. 2 and they were 'borne in the same seniority list wherein the applicant 

was senior to the respondent No. 4 and as such both of them were 
suruiailv situated. But even thereafter, the respondents promoted the 

junior person Shri tJnesh Chandra Kanoo but denied, the same to the 
apphcant who was senior. Such action of the respondents is 

N MA.MWOJ 7tü 
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discriminatory which hits the provisions of Artide 14 and 16 of the 

Consiliuuon of India and also arbitrary, malafide, unfair and ifiegal. 

49 That due to non-cojisideration of his promotion to the grade of Electrician 

(HS), which he is legitimately entitled to, the applicant has been suffering 

heavy loss in terms of the  financial benefits and rvice prospects. As such 

finding no other alternative, the applicant is approaching this Hon'bie 

Tribunal for protection of his legitimate rights and interests and its is. a fit 

case for the Hon'ble Tribunal to interfere with and to protect: the rights of 

the applicant, direcling the respondents to promote this applicant to the 

post of Electrician (HS) w.e.f. 01.01.1996 i.e the date from which his jurtiors 

inchiding the respondent No. 4 have been promoted, with all 

consequential benefits. 

4.10 That this application is riide bonafide and for the cause of justice. 

	

5. 	Gmunds for !1'ef (') with legal pmvkio?i 

	

5.1 	For that, the applicant attaired eligibffity for promotion to the post of 

Eiecfrid.an (HS) way back in 1996 and has therefore acquired it valuable 

and legal right for his promotion to the said cadre. 

	

5.2 	For that, the respondents vide their promotion order dated 06.04.2005, 

promoted even those persons e.g. respondent No. 4 who were junior to 

the applicant in the seniority list of feeder cadre, and denied the- same to 

the applicant which hits the provisions of ArLicle 14 and 16 of the 

Constititiori of India. 

5.3 For that, the applicant being senior, his name was above that of the 

respondent No. 4 in the seniority list of 1995 for thc Electrician (5K) which 
forms the basis of promolion to the post of Electrician (uS). As such the 

applicant is entitled to get promotion w,e.f the date on which respondent 

No. 4 and other juniors have been promoted. 

10 

t_ 
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I . 

5.4 For that, the respondent No. 4 and some other juniors have been 

promot.ed w,e.f 01.01.1996 at that relevant time, both the applicant and the 

respondent No. 4 were working at Shiiiong under the same seniority list 

Li. 	. 	,....-. _.. i.t..... 	,.. 	.. 	.,,.-1 ... 	1T.. 	. 	....,_..-$ 1-.Li. 
v-viLC14J.& we appL1LAA4. 4VA 	11.A.L 	U4J1 iA) ic 	OkL*.CLi4. i'4.J. * .J.R.1. LAJLI.I of 

them were similarly situated. As such the applicant ought to have been 

promoted at least w.e.f. the thte on which respondent No 4 and Other 

juniors have been promoted. 

5.5 	For that. the applicant submitted representation for his promotion but it 

has not been considered by the respondents. 

.1 	 i.....1 _f 	-.-- 	- fi 	- 	._ 1•_ 	-.-•- 	1__ 	I 	• 4 •  
r or ual, uiC Ue1a41 oi p.EOmQUViL to ue ppttciflt wih.fl 1 .5 J.iUfltcUiy 

entitled to get, is arbitrary, ifiegaL malaficle, unfair and opposed to the 

principles of natural justice. 

5.7 	For that due to illegal denial of his iromotion, the applicant has been 

suffering great loss ii terms of fin and.al benefit and service prospects. 

Detü6i of remedies CXhaUSted, 

Thitt the applicant declires that he has exhausted all the remedies 

available to and the 	is no other alternative rexnedy than to file this 

application. 

Matters not pviouslv filed or pending with any other Conit. 

The twlicmc urhe d'1'r ht thtr had •nM I 	TIe)I4IcitJ 	tr I... 	 S 
TA 	•.. 	I 	r 	• 	.1 	I 

application, v-Thx r etmori or ,mt oerore any iourt or any omer i-utnoniy 

or any other Bencl of the Tribunal regarding the subiect iratter of this 

application nor any such application Writ Petition or Suit is pending 

before any of theni. 

S. 	Relief (s sought fon 

N i&4u4 &o4 
r.'" . * 
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TT....J 	. it. 	C-.i... ..._..4 	 ..i. 	 .1_ 	 1.. La... 	 LILUfl1SPCQS ,4.3A:L4. ..IL,eJVC, JiC 1J1)JjL.j(L. iuiiiuiiy 

pray that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief (a): 

8.1 	That resuondents be directed to consider uromo tion of the anilicant to the -------- 	- 
post of Electrician (HS) w.c.f. UIML 1996 Le. the date on which respondent 
No. 4 and other juniors have been promoted, with all conseqw?ntiai 

benefits including arrear monetary benefit and seniority. 

8.2 	Costs of the application. 

3.3 	Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribinial may deem fit and proper. 

9. 	Tnterni order r,raved for  

r...4 	 -.—_. .CLt... .-.. 	_ L.'tuifl 	Ii..iILy UI (.I.. .lppilLauoL, L(LC ..yy1fl.dflt. j/I.y& iOi 	. 

in Lenin relief: — 

9.1 That the Hon'ble Tribunal he pleased to direct the respondent.s that 

pendency of this application shall not be a bar to the respondents for 

considering the representation of the applicant for his promotion to the 

grade of Electrician (H5). 

iO. 	... .,,.,. .,.., tee tee... eat 	............. •1* •pt.e ..... **tt.*.t te...... 

ii. 	Particulars of the LF.O: 

i) 	I.P.ONo. 	 :934tH 
11) 	Dateolissue 	 g. 
lii) 	Issued  
iv) 	Payable at 	 : 	p 	4=. 

12. 	List of enclosures: 
As given in the index. 

Mko4 ' 	 4a. 



8 

TV 

VERIFICATION 

I, Shri Nui Mhamrnad Mi Alimed, S/o Uite Mvi Abdul Hdimi, 

aged about 40 years, presently working as Electrician (STK), MES No. 

229638, in the office of the Asstt. Garrison, Engineer, E/M. Guwahati-29 do 

hereby vei*ify that the sbttements made in Petritgntph I to 4 nd 6 to 12 tre 

true to my knowledge and those made in Paragraph 5 are true to my legal 

advice and. I have not suppressed arty material fact. 

And I sign this verification on this the 7 	day of November 

2006. 

NKr p6j6tyAftj 4 
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The Commander Works Engineers, 
- Spread Eagle Falls, 	 V 

/ 	Shillong-793011 
(Through proper channel) 	 ; 

SU :- RESTRUCTURING OF CADRE OF ARTISAN IN DEFENCE ESTABLISHMENT 
IN MODIFICATION OF RECOMMEDNDATION OF 51H  cp• 

Sir, 

Most humbly and respectfully I beg to state that I was appointed as SBA 
(Now Electrician SK) by youHQ and posted to GE (AF) Shillong w.e.f. 23/4/1988 
(F.N). During entire carrier of my service under your area, I served the department 
with sincerity and entire satisfaction of my superiors. In recognition of my satisfactory 
service in the Deptt. your HO was pleased to accept my compassionate posting 
and accordingly transferred me to GE Guwahati w.e.f. 19/01/1998 under CWE(AF) 
Borjhar area. 

I have now learnt that your HO was pleased to issue promotion order in 
compliance with Amy HO E-in-C's Branch Letter No. B/21770/EIC ( 3) dtd. 3 March, 
2004 w.e.f 01.01.1996 and some of my juniors e.g. MES/229795 Sri Umesh Chandra 
Kanoc amongst V  others of GE (AF) Shillong borne on the strength during my 
tenure of service in your area were superseded - me in your promotion order 
issued vide 1455/RDPCI8IE1A, dated 06 April, 05 with retrospective effect. 

It may kindly be recollected that my area seniority list cannot be suo-motu 
changed/altered during my period of service/stay in your area although my seniority 
in CWE (AF) Borjhar area may be changed based on my undertaking while 
seeking for compassionate transfer. 

It is also brought to your kind notice that in accordance with para 3 (d) of 
AHQ, E-in-C's branch letter No. B/217701E1C (3) dated 03 March, 2004, IF am 
eligible for promotions as Electrician HS without any obligation for pasfng trade 
test, however, I have passed the trade test under CWE (AF) Borjhar area vide GE 
Guwahati PTO No.45 dt. 05.11.01 SI No. 62 for HS-II and PTO No. 25 dt. 28.08.03 
SI.No. 18 for HS-1 (Copy attached). 

I view of my above submission I hope that your HO would be pleased to 
admit my application and after perusal thereof wouki be further pleased to call for 
records and issue necessary order of my promotion as Electrician HS w.e.f. 
01.01.1996 and for which act of kindness I shall ever pray. 

Thanking. you and with regards. 

iO, irs faithfully, 

(NUR MAHAMMAD ALl AHMED) 
Electrician ( SK) 

MES/229638 
AGE ElM. Guwahati, Basistha 
Guwahati-29 	V.  

-with the request to advice CWE 
Shillong accordingly. 

1 

1 

Station: Guwahati 

Dated: H 

Copy to: 

1) The General Secretary, Meghalaya MES 
Civilian Worker' Union 
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IN THE CEN71AL ADMINISTRATJVE TRIBUNAL 1' / 

GUWAHATI BENCFI 	 ) 1 
CatC 	

)) J/ 
IN THE MATTER OF: 

O.A.No 282/2006 

Shri Nur Mahammad Au 	 I 
.........Applicant 

- Versus - 

Union of India & Ors 

Respondents 

- 	AND - 

IN TIlE MATTER OF: 

Written statement submitted by the Respondents No 3 

WRITEEN STATNT 

The humble answering respondents submitted 

their written statement as follows: 

L(a) That I am Shri Devesh Pandev. EE Garrison Engineer Guwahati and Respondents No 3 in 

the above case and I have gone through a copy of the application served on me and have understood 

the contents thereof. Save and except whatever is specifically admitted in the written statement, the 

contentions and statements made in the application may be deemed to have been denied. I am 

competent and authorized to file the statement on behalf of all the respondents. 

The application is filed unjust and unsustainable both on facts and in law. 

That the application is also hit by the principles of waiver estoppels and acquiescence and 

liable to be dismissed. 

That any action taken by the respondents was not stigmatic and some were for the sake of 

public interest and it carmOt be said that the decision taken by the Respondents. against the applicant 

had suffered from vice of illegality. 
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That with regard to the statements made in 

3ti 
Central MminStT0'1 

)h 1 
Offial  Bencfl' 

G. 
~4515 0-- 
• ( 	c' 

)c) 

/ 

respondents be to submit that seniority of industrial 

The applicant has posted to CWE (AF) Borjar area on extreme compassionate ground wef 19th 

January 1998 with an undertakinQ that he would forgo his seniority from the date of his posting in 

new CWE area. As such ainlicants contention is not base on facts. 

That with regard to the statements made in paragraphs 23,4. 1 and 4.2 of the application the 

answering respondents beg to state that they do not admit anything except those are based on record 

only. The applicant is put to strictest proof thereof. 

4 	That with regard to the statements made in paragraphs 4.3 of the application the answering 

resnondents be *1 
to state that the apolicant has nosted to C\i)Boriar with an undertaking that 

t 	 £ - 

he would forgo his seniority and ready to accept revised seniority with effect from the date of his 
---------------- 

- posting i.e. 19th  January 1998. 

That with regard to the statements made in Para 4.4 of the application the answering 

resnondents boa to state that the applicant's oromotion will be due as and when future vacancies 

arises based on his revised seniority with effect from 19th 1998. 

That with regard to the statements made in Para 4.5 of the application the answering 

respondents beg to state that on being transferred to new CWE area seniority of the applicant has 

been revised and new seniority 	ffec.t from. 19th Tpjjoi; 1998 base on undertaking and as per A 	PL4 L U1 ii Li L. 

departmental procedure. 

That with regard to the statements made in Para 4.6 of the application the answering 

respondents be to state that on being transferred to new CWE area seniority of the applicants has 

been revised and new seniority is with effect from 19t1 January 1998 based on undertaking and as 

per departmental procedure. 
3/- 
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That 4ith regIJV 

	

	 ni_rade in Para 4.7 of the 
ViSjON>' 

respondents beg 	 WE to state that on being transferred to new C 	area, seniority of the 	shas 

Z WL3" 4JL4 1L! I.LJLiJ L 	Lt LL 	LItJLi 
th 	 i9 January 1998 based on undertaking and as 

per departmental procedure. 

That with regard to the statements made in Para 4.8, 4.9, 5.1,5.2, 5.3, 5.4 to 5.7 of the 

application the answering respondents beg to state that the application the answering respondents 

beg to state that the applicant cannot claim his seniority has already been revised with effect from 

the date of his posting to new CWE area according to his undertaking. 

Further, the applicant has no rinht to be promoted but only a tight to be considered for 

promotion and that consideration shall not be contrary to the guidelines/rules which regulate the 

promotion and the promotion is governed by conditions of employment and not on any general 

principles of justice and fair play. Thepast service rendered by the applicantJn_ the earlier  

department cannot be counted for the purpose of determining his seniority I the new CWE/Depft. In 

which he was posted/transferred according to his own interest/will and/or undertaking. 

And as such there is no any infirmly, discrimination, malafide, arbitrariness, illegality or 

violation of natural justice as leveled by the applicant. 

That with regard to the statements made in Para 8 to 9 of the application the answering 

respondents beg to state that the application/claim of the applicant is devoid of any merit and not 

base on any legal foundation and the applicant has conveniently presented the case in a different 

way without any merit as stated herein above and as such liable to be dismissed with cost. 

ute• 
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VERIFICATIO1 I u T5 h a!t;i Bench 

I, Shii Devesh Pandey, EE, Son of Shri Shiv Shankar Pandev, aged about 38 years. working 

as Garrison Engineer Guwahati P0 - Satgaon, Guwahati —27 being duly authorized and competent 

to sign this verification, do hereby solemnly affirm and verify that the statements made in Para 1 to 

10 are true to my knowledge as per the legal advice and I have not suppressed any material facts. 

	

And I sign this verification on this 	fl- day of Apr 2008 at Guwahati. 

2 Nil P .

1 	

(Despaf1v) 
EE 

	

VISION 	 Gamson\ngineer 
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IN THE CET 	 IVE TRIBUNAL 

GUWAHATI BENCH: ctWAHATI 

In the matter of :- 

O,A.No 282/ 2006. 

1'Jur Maflammect Afl AflmCcL 

Applicant 

- Versus- 

Union of India and Others, 

Respondents. 
-And- 

in the matter ofi- 

Rejoinder submitted by the applicant 

against the written statement submitted 

by the respondents. 

The applicant most humbly and respectfully beg to state as under;- 

•1 
	

That with regard to the statement made in paragraph 2, 3,456 and 7, the 

applicant categorically denies the statements made by the respondents in 

those paragraphs and further beg to say that his transfer and posting on 

compassionate ground in 1998 has no bearing in the instant case 01 the 

applicant for his promotion to the grade of Electrician HIS atleast 

01,01.1996 ic from thedate when respondent no. 4 and others have been 

promoted, mce the consideration of promotion in the grade of tiectrician 

H has been del S ayed for a long time and the exercise is carried out which 

ought to have been considered in the year 1996, therefore denial of the 

promotion benefit to the applicant in the cadre of Electrician HS is highly 

arbitrary, illegal and same is in violation 01 the Article 14 of the 

Constitution. it appears from Aux-il of the 0. A i.e list of promotion that 

the other employees like the applicant who were due for promotion from 

01.01.1996 has been granted the benefit of such promotion pursuant to the 

t I 
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i-ra 1-10etr ctc 	 tnr 	is sndcrisita 

and the junior of the applicant has been given such benefit as 

applicant caimot be denied the benefit of promotion on the pretext of his 

transfer and posting on his own request 

it is relevant to mentioii to mention here that ON, Shiliorig has 

given such benefit of promotion to Sri KKNath, MIES-229541 who was 

also frm - d on his own fr request om CW, Shill ong to CE Air force, 

Borjhar in 2003. As such the applicant cannot be discriminated when the 

saul tdnctit s gwen to bn &&iNatfl. 

(Lopy of tile promotion oracr of n &!k.Natfl teanng ICttCT no, 

1455/KDPC/49JE1A dated 02.0.2005 is enclosed herewith and 

marked as Anncxurc-IV), 

4- x4vl 	t "'-' 	4- 	-' 	-'"" 	'• 	 4- 	- ut ;A) 	aen- 	in 	, 	ri 	€ 	no. coe 

and it is contrary to the law, arid also opposed to public policy. Since the 

promotion of the applicant is due in 1996 therefore thc said benefit cannot 

rec mcrci or tile grourd - Ins trarszr at tis o'r request 

3. 	That in the facts and dmmistances stated above, the applicant most 

r&umy sutuuts tIiat tie Is entiticU to the relief prayed br, and the tJA 

deserves to be allowed with costs. 

Wt& 	 4i At4 Mko- 01 
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V t1c1rILA IIJI 

I, flTI Niir Man imuU An AflnICcL j 0 Late ]1V1 M'ctuL l-laflflL agect 

at'out 4z years presently woring as tLectflcian bl), M' No. biö, 111 

tHe omce ot tHe Asstt. Lamson Hngmeer, H! M t.AIwaflatF-Z cto flereDy 

\rerty that the statements made in Paragraph I to 3 are true to my 

knowledge and legal advice and I have not suppressed any material fact. 

And I sign this verification on this the 'W' - day of June 2008. 

q Lt  
ka) 	 & AA 	

. 
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IN THF CENTRAL A 

GUWA}fATJ BENCH: GUWAHATI 

In the matter of. - 

O.A. No, 28/ 2006 

Shzi Nur Mahanunad Mi Ahmed 
-Versus- 

Union of India & Ois. 

-And- 

• In the matter of - 

Additional statements submitted by the 
applicant. 

The applicant above named most humbly and respectfully begs to state as 
under; - 

1. 	That the applicant has approached this Hon'bie Tribunal praying for a 

direction upon the respondenis to consider promotion of the applicant to 
the post of Electrician (HS) wef. 01.01.1996 i.e. the date on which 
respondent No. 4 and other juniors have been promoted. with all 
consequential benefits including arrear monetary benefit and seniority. 

2. That it is stated that respondents vide letter dated 26.09.2008 it has been 
intimated that one Shri Nahin Chandra Das, similarly situated Electrician 
(5K) who was transferred from GE Uniroi to CWE Shillong will he 
considered for promotion from 5K to HS based on seniority in the DPC of 
CWE Shillong to fill any vacancy between 01 Jan 96 to the date of his 
transfer from CWE Shillong i.e. Feb, 2000. Similarly, one Shri K. K. Nath. 
Elect (8K) who was transferred from CWE,. Shiliong to (WE (AF) Borjar 

6M M 1MW&O M4 14 
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on his own request like the present applicant will he given promotion to 

HS in (WE Shiliorig area if he is eligible in the DPC of CWE Shillong. In 

the letter dated 26.09.2008 it has also been intimated that the individual 

with the transfer from CWE Shiliong Areas to CWE (AF) Bozar Area has 

forfeited the past service in (WE Shillong Area is not acceptable and must 

be reviewed. 

It is stated that the applicant attaired eligibility for promotion to 

the cadre of Electrician (HS) from 1996. Subsequently he was transferred 

from Shillong and posted in the office of the Garrison Engineer (AF), 

Guwaliati under Commander Works Engineer (AF), Boijhar w.e.f. 

19.01.1998 in the same post of Electrician (5K) without any promotion. 

Therefore in terms of clarification given by the respondents vide letter 

dated 26.09.2008 applicant is also entitled for consideration of his 

promotion to the post of Electrician (HS) With effect from 1996. 

Copy of the letter dated 26. 09.2008 is enclosed herewith and 

marked as Annexure- V. 

3 	That it is stated that Office of th e  Chief Engineer, Shiliong vide his letter 
dated 07.07.2009 advised to take action as per direction of CE HQ Eastern 

Command and further order to convene review DPC to consider the 
eligible persons namely; Shri Nabin Chandra Das, Slid NM Ahrned (the 
present applicant) and Shri 1(1< Nath who were not included in the DPC 
earlier. 

Therefore from the letter dated 07.07.09 it is evident that there is no 

bar to consider promotion of the applicant to the post of Electrician (I-iS) 
w.e.f. 01.01.1996. 

Copy of the order dated 07.07.09 is enclosed herewith and 
marked as Annexure- VI, 

j\J 4 Y Mal4swwPA 4U 4rn€-4. 
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VERIFICATION 

I, Shri Nur Malianiimad Ali Aluned, 5/0 Late Mvi Abdul Hahni,, aged •  
about 4 Vears, presently workin.g as Electrician (5K), MES No. 229638, in 
the office of the Asstt. Garrison Engineer, E/M, Gu.wahati-29, do hereby 
verif' that the statements made in Paragraph I to 3 are true to my 
knowledge and I have not suppressed any material fact. 

And I sign this verification on this the 1 	day of November 2009. 

19 
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/Engrs/E1C (2) 	 Sep200 

Ref your IONNoJ3l900/4/0/43/E1(Legal) dt 17 Sep 2008. 

The following comments are offered: 

' 5hz-i Nabm Chandra Des was on the strength of GE Umroi as on 02 Jan 96. As per 
Pal-a 2(s) of MOD lterNo 11(I20021D(Civ I) dt 20 May 2003, and Pare 3 of DG(Pers) 
MES, E-in-C's Branch letter No B/217701EIC(3) dt 03 Mar 2004*e Individual will be 
considered for prom otionfrom 5K to HS based on seniority in the DPC of CWE Shilloug 
to fill any vacancy bttween 01 Jan 96 to the date of his transfer fiom CWE Shillong(Feb 

Accordingly, Shri 	Neth; Elect (5K) should also be given promotion to HS tn 
CWE Shillong area .if helsieligibli in the DPC of CWE Shillong. 

A review DPC may be convened sincthe name of Shri Nabin Chandra Des has been 
left out in the Area Seniority lit of CWE Shillong. 

(ci) 	The argument given by CE Shillong Zone vide their letter No 70222/0A - 
48/2008f22/EL(Leg&l) that "With the transfer from CWE Shillong Ares to CILI3E:AF) Borjar 
Area, the individual has fotfeited the past service in CWE ShiltotiJ5 not acpabLe 
and must be reviewed. 

(e) 	The Speaking Order should be am ended accordingly. 

(±) 	It is felt that a lot of cozrespondence on who will deal with the case and 
necessity of defending the case could have been avoided if this HQ had given suitable 
advice erlter. 

b-&Q 	 t4 

L 4- 
(Vihthni) 
L.t Cot 
SO I (Pars) 

2yJ 
CE Shillong Zone 	- Wit youi lefter No 70222/OA-48t'2008/221E1(Legal) •dt 12 Jul 2008 

-CWE Shzllong 
C\;TE(.AF) Borjax 

I 
1C(2)/(LcTJON  

AijO43/08 YILU1) BY B I.NAB4 CMADMVs UQJ 



O6 (Mu) 	
I-IQ Chief Engineer 

364-2536282 	
Shillong Zone 

SliillongeflgrS © gmaiLcom 	
Spread Eagle Falls 
Shillong-1 I 

_L8/2008/ 	/E1 (Legal) 

-2ng 

OA 48/2008 SHRI NABIN CHANDRA DAS VS UOl & OTHER 

Ref HQ Chief Engineer Eastern Command letter No 1319/48/08/53/EflgrsIE1 
j) dated 25 Apr 2009 along with their ION No 

3543J2/LegaI/51Eflgn1E (2) dated 26 

$ 2008 fwd to your HQ vide this HQ letter No 70222IOA48I2008/68'El (Legal) dated 08 

:ay 2009 and 70222/OA-48/2008/7 	(Legal) dated 18 Jun 2009. 

++r %Arlp httr 
IlIct 

2 	HQ Chief Engineer Eastern Command has.adeqUateiy CiFlTIU LI 

d 26 Sep 2008 and 25 Apr 09 ref above as under:- 

Sh Nabin Chandra Das was on.the.streflgth of GE Umroi as on 02 Jan 96. As 
per Para 2(a) of MOD letter No I 1(l)/2002/D(Civ .). dt 20 May 2003, and Para 3 of 
'DG(PerS)MES1 E-in-C's Branch letter No B1217.70/E1C(3) dt 03 Mar 2004 the 

individual will be considered for promotion from SK to HS based on seniority in the 

DPC of OWE Shillong 	
fill any vacancy between 01 Jan 96 to the date of hi to  

................................................... 
5. 	No further claricicatiOn will be entertained by this HU in mis 

mu'. 

C 
(S Patil) 
OoI 
SO-I (Pers & Legal) 
For Chief Engineer 

Chief Engineer 
HQ Eastern Command 
Fort William 
Kb(kata-2 I 

- 	for info wrtyour HQ letter No 131543/2/Legat/51' 
EngrS/EIC (2) dated 13 Jun 2009. 

,vyL_ u..... -..'. 

Accordingly, Shri KKNath,Elect(S.K)*sh0 	
also be given promotion to HS in 

OWE Shillong area if he is eligible in the D.PC of CWE Shillong. 

This HQ had directed OU1 
office to take action accordingly vide this HQ letter No 

70222/OA-48/2008ISB1' (Legal) dated 08 May .2009 and70222/OA48120081'731l (Legal) 

dated 18 Jun 2009. 

It is therefore advised to take action accordingly as per directions of CE HQ Eastern 

Command and 
Chandra Das, 	

and Sh KK Nath etc) who were ndt included in the DPC 

eier. J. 


